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OFFICE OF THE DEPUTY COMMISSIONER,
BANGALORE URBAN DISTRICT, BANGALORE

ACTION TAKEN REPORT

Sub: Action taken report based on the directions of
the Joint Committee, to be submitted before
the Hon’ble National Green Tribunal (South
Zone) in respect of O.A No. 195/2021.
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The Hon’ble National Green Tribunal, South Zone,
Chennai, in its order dated: 07.03.2022 has passed the

following order;

“ The registry is directed to communicate
this or4der to the official respondents and also to
the Deputy Commissioner/Collector,
Commissioner, Bruhat Bengaluru Mahanagara
Palike (BBMP), Chairman, Karnataka state
Pollution Control Board (KSPCB), Principal
Secretary for Environment, Additional Chief
Secretary for Minor Irrigation Department and
the Chief Secretary to Government by e-mail for
their information and also to submit their
independent report to this Tribunal regarding the
action taken on the basis of the observations
made by the Joint Committee appointed by this
Tribunal to protect the water body from their

side.”

During the Joint committee meeting held on
24.09.2021, a direction was given to the Assistant Director of

Land Records (ADLR) to undertake a survey of the lake and
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buffer zone and submit the details showing the boundary of
Lake along with map including extent of Lake, developed
area, vacant land and encroachments if any inside the lake
bed as per Akarband. The Joint committee has also directed
Minor Irrigation Department to take measures to
remove/clear all the lake encroachments and provide fencing
to the lake to prevent further encroachments.

In response to the above direction, ADLR has submitted
the survey sketch of Yele Mallappa Shetty Lake, as per which
the lake extent is 508 Acres 16 Guntas. As per the survey
report, there has been encroachment of 21 Acres 04 Guntas
(by both Govt and Private parties). Further, an extent of 11
Acres 05 Guntas encroached for public purposes such as
National Highway 75, connecting roads, STP and Navy
Training Centre. These are found to be in existence for
several years now and used by public and an extent of 09
Acres 39 Guntas encroached by private parties for various
purposes such as agriculture, plantation, mud filled up,
layout formation etc., these private encroachments will
evicted /removed following due process of law.

During the said Joint Committee dated: 21.10.2021, a
direction was also given to the ADLR to report about the
recent survey & physical observations and about the
encroached the lake area. In response to the said direction
ADLR in his report mentioned that the survey clearly
identifies the encroachments by the private parties in the lake
area. An extent of 09 Acres 39 Guntas encroached by private
parties for various purposes such as agriculture, plantation,
mﬁd filled wup, layout formation etc. These private
encroachments will be evicted/removed following due process
of law. Further, as regards encroachment in the buffer zone,

the Committee has recommended to identify the




encroachments by the private parties jointly by BBMP and
Gram Panchayath authorities in their respective jurisdiction
and to submit the details.

The above report of the ADLR has been already
submitted to the Hon’ble NGT on 21.10.2021 as per
Annexure-IV.

Further, as per the directions of the Hon’ble NGT,
report of the Tahasildar, Bengaluru East Taluk dated:
30.03.2022 is obtained. The sketch submitted by the ADLR
is already submitted before the Hon’ble NGT as per the
Annexure-IV. As per the present report of the Tahsildar,
Bengaluru East Taluk, notice has been issued to all the
encroachers, based on the Annexure-IV, U/s 94 and 104 of
the Karnataka Land Revenue Act 1964. As per the report of
the Tahasildar the eviction is under process. Against the
encroachers, Tahasildar, Bengaluru East Taluk had filed the
complaint before the Hon’ble Land Grabbing Prevention Court
in LGC No. 466/2021, 467/2021, 468/2021, 469/2021,
470/2021, 471/2021, 472/2021, 473/2021, 474/2021,
475/2021, 476/2021, 477/2021, 478/2021, 479/2021,
480/2021, 481/2021, 482/2021 and the said cases are
pending for the enquiry. Further, with respect of the Sy.No.
12 of Avalalli Village, W.P No. 6461/2017 is pending before
the Hon’ble High Court and the said cases pending for
consideration. The report of the Tahasildar, Bengaluru East
Taluk is enclosed as Annexure-IX.

Further, as per the direction of the Hon’ble NGT dated:
07.03.2022, intimation has been issued to the concerned
authorities to submit their further report directly to the
Hon’ble NGT.




Hence, I submit this report before the Hon’ble National

Green Tribunal (South Zone), Chennai for kind consideration.

Place: Bangalore i
Date: 30.03.2022 Deputy Cobmmissioner,
Bangalore Urban District

Bengaluru.
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